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Between (-

M.P.Sastry
see Applicant
And
1. Union of India rep. by the Director General,

2

3.

Telscommunications, New Delhi.

The Chairman,
Telecom Commission,
New Delhi.

The Chief Engineer (),
Dept. of Telacom, 84, TTK Raau,
Alwarpet, Madras.

The Superintending Engineer,
Teiecom “lectrical Circls,
H,Np.5=8-363 Adida Besgides ‘
Raghava Ratna Towers, Hyderabad,

«ss Respondents

Counsel for tha Applicant : Shri K.Venkatesuara

Counsel for the Respondents : Shri K.Ramulu, CGSC

CORAM: 3

THE RUN'BLE SHRi R.RANGARAJAN : MEMBER (A)

(Order per Han'ble Shri R.Rangagsjan, Member (

LI I ) 2.

HENCH

Rao

A) ).




. |
A0rder per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri K.Venka teshuar Rao, counsel for the applicant
!

and Shri K.Ramulu, learned standing counsel for ths respondents,

’ |
2. This 0.A. is filed praying for a direction to the respon-

dents to step up the pay of thae applicant herein on par with
his junior S.francis Zavier with effect from the date of his

“ |
promotion to the cadre of Asst. Engineer (E%L?ith e ffect from
19,7489 with all consequential benefits.

_ s fhest | .
reply it is stated that a similar BRLan the file of the Ernakulam

d. A reply has been filed in this U.Au9h1;mra-13 of the

Bench of C.A.T. &Fted by a senior employee to S.Fran?is xauier.
The prayer for stepping up of pay on par with S.Francis-Xavier
with effect from 19-7-89 uas allowed by the Ernakula$ Bench of
the CAT in 0A 2273/93 (M.Ramakris hnan Vs. S.E(E) ) ar||d 0A 781/94
(K.K.Sgorga & ors. Ys. SE(E) }. That judgement has been contested
by Piling SLP in the Apsx Court, The SLP is yet to He disposed-
of, 1ihe learned counsel for the respondents submits that
in case the Apex Court‘dismissss the .SLP filed agaiist the.judge-
ment bffthe Ernakulam Bench referred to above, thsn ghe sama |
benefit grented to the applicants in the above referred case
will also be extended teo the applicant herein. In cage t he
Apex Court ailows the SLP, the applicant cannot ask FPr the
ralief's If any other modified order is given in the S5SLP by the
Supreme Court, that order will also be appiicabde to the appli-
: e e

cant in tnis case. In view of thisjf the counsel for the respon-
|
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dents susmidee—tdat the applicant has to wait till the disposal

of twe SLP.

4. In view of the above, the foliouing direction is given :=

"The applicant is entitled to the same benefits as s -
granted in 0A 2273/93 and OA 781/94 on the fils of
Ernakulam Banch of CAT by judgement dt.18-8-94 if
the SLP filed against that judgement is dismi%sed.

In case the SLP ig allowed, the applicant cannot
get the relief as -asked for in this 0A,

If any other modified order is given bythe Apex
Court in the above referred SLP, the applicanﬁ is
ted

also entitled for that medified relief as gran

by the Supreme Court,

S5e With the above directions, the 0A is disposed of .

(R.R ANGARAJAN)

No order as to costs.

Member (A)
5 L
‘{%3”&L7 Y.
| ooy (73)
Dated:_13th_June, 1997, PreRSTH S

Dictated in Opsn Court, .!f"
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Cépy tog=-

1. The Director General, Union of India, Telecommunications, New Delhi,

2. The Chairman, Telecom Commission, New Delhi,

3« The Chief Engineer(E), Dept. of Telecom, 84, TTK road, Alwarpet,
Madras,

4. The sSuperintending Engineer, Telecom Electrical circle,
HeNO,5-8-368, Adida Besides, Raghava Ratna Towers, Hyd.

S« One copy to Sri., R.Venkateswara Rao, advocate, CAT, Hyde

6., One copy to Sri. K.Ramloo, s@xfexxgiyxy Addl., ‘Gsc. CAT, Hyd.

7« One copy to Deputy Registrar(A}, CAT, Hyd.
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